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RE. MATTER RELATING TO CONDUCT OF MPs AND
MINISTERS IN THE HOUSE

MR. DEPUTY CHAIRMAN: Thank you. Now, we will start the discussion.
Shri Dilip Tirkey. ...(Interruptions)...

sft R WA (SR US): AT SUFHMIT S, #RT U @IS Ah 3%
Bl ...(CTa). ..

MR. DEPUTY CHAIRMAN: What is the point of order? ...(Interruptions)...

st TR IATA: AT IUGUIT SN, HIaHTEet § ¥g g1 9 forar ® fo
HERI Pl HAT ARV IGAT AMMRY 3R A1 F forg iR | forar g 21 I8 ©)
R TS A AT A9 BRI IS 3T SR IS 99 eite} 3% & smifeer drt
T ¥, 99 BT Sl AeRl Bl IS I8 Al ...(FIAYH)... S, ddbs § g8 AHAR
TE AT ...(HAYH)... R oitex 3% & qufoeH aidt @ I ...(caagm)...

#ft AR AT GEIRAT RTORYT): WX, T AT Bl ... (FGEF)....
it FERTS A9 (T USYN): WX, TS A B ...(AGHF)....
sft TERTS wIfed (FUiied): W), T Y B ... (D).

Y TS FENE MR ([ORID): I, IE I Bl ...(FIEM)...
it SR I[ETA: AR, AT FADBI IR @ Aoy | ... (GE)....

MR. DEPUTY CHAIRMAN: Why are you doing this? ...(Inferruptions)... No, no.
Why are you doing like this? ...(Interruptions)... 1 allowed him. ...(Interruptions)...

I allowed him.

sft 3V Tl (fRvmae Ueen): W, AR &1 IR WRIE ® .. (au)... i
BT W AR EWRE Bl ... (FGEH)....

3t SywuTafc: M9 YH ...(@agH)... AT JHYI ... (@@EH)... 1 allowed Shri
Naresh Agrawal. So, please keep quiet. ...(Interruptions)...

it TR IEATA: AT SUFHTART Sff, ¥ WRBRT * ST 8, A Fe- Bl g gl
ST TR Bl L.(F9HT). .

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, this is highly objectionable.
..(Interruptions)... ¥R, TE WINT fdePpel unacceptable Tl ...(IALUM)... T, I8 &l
AT Flefl 1 <& 82 ...(FAUH). ..

*Expunged as ordered by the Chair.
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st TR IFETS: * UM vsg I ...(aU). .

M YR @R THdl: W, WG S IfeR IE [$A TS BT 9T dlell S BT
IR f5e TRE &1 AR B BT B2 ...(HAYM)... T 9 A€ P! HINT accept Bl
SEA? (A, Y {5 TR &I 99 9t I8 82 ...(AY)... Tg W] SIS
T8 Bl ...(Haum). ..

sft TRY IPEATE: MY D! Fwerdr AUl ...(@E)... I Uifera™ed! o
gl ...(FGHT)...

#ft &R @ Tl T8 IV Aepa S TS B L.(FEUM)... W, TSB!
b expunge HEERER SIS gfe W 1%1‘{’ gH apology ...(<4d4Ts)... m f%ﬂ’
apology @ SR Bl ....(RGEM)... .

MR. DEPUTY CHAIRMAN: Treasury Benches, please listen to me.

...(Interruptions)...
st R I[ETSA: WX, * Ieq WIS VR Bl ...(FGHF)....

MR. DEPUTY CHAIRMAN: Treasury Benches, please listen to me.
...(Interruptions)... Please. ...(Interruptions)... 1 allowed Shri Naresh Agrawal to raise
his point of order. You had no business, at that point of time, to create this kind
of ruckus. You had no business to do that. Secondly, if Shri Naresh Agrawal has
said something unparliamentary, I will go through the records and expunge it. No
problem. I will go through it but let me listen to his point of order. ...(Interruptions)...
Let me listen to his point of order. I will allow him also, but let me listen to his

point of order. ...(Interruptions)...

o, IM MU IEd (SR USY): WX, $HP U8l IT Y&l & & A/ o 7RI
JATA Bl * HET ATl ....(FGEF)... .

MR. DEPUTY CHAIRMAN : Let me listen to that. ...(Interruptions)...

ft FRT IRMETA: AT SUFHTTRT Sff, SR W *3eg BT B ... (FWAF)... TR
F I 70+ w ®El g, S W < forr Sl L L(@aum)... TS 39 WY 989
& Y| ...(FAYH)... 989 & 1Y AT

MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Ali Khan ...(Interruptions)...
Mr. Ali Khan, you are not to talk to him. Go back to your seat. ...(Interruptions)...

sft R9T IFETET: SIH}' e UeTIHes! & AT Fal, o1 s9 R g8 8 SV
..(STLT)....

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Now, listen. Nareshji, let me complete.
...(Interruptions)... 1 will go through whatever has been said by both sides. I will
examine it, but my point is... ... (Interruptions)... 34 Jfsul

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, what did he say? ...(Interruptions)...
What did he say? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Sit down, please.

Let me complete. ...(Interruptions)... Tiwariji, you may sit down. ...(Interruptions)....

SHRI PRAMOD TIWARI: Sir, I will take my seat, but first [ want to know
what he said. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will deal with that. Sit down. ...(Interruptions)...
Nothing will go on record. Sit down. ...(Interruptions)... Nothing will go on record.
Sit down. ...(Interruptions)... Now, please; Mr. Naresh Agrawal, I will allow you.
Let me make it very clear, hon. Members; yes, Members may be agitated. On both
sides, there may be reasons for agitation. I don’t mind that and I have no problem
with that. It is okay. It is a part of democracy. But, if I allow one Member to
raise a point of order, I have to understand what he explains. Don’t create problems
at that point of time. Therefore, Shri Naresh Agrawal should complete what he
has to say and after that, the Minister has a point of order; I will allow that too.
...(Interruptions).... Thirdly, from both sides, if anything unparliamentary has been
said, I will definitely expunge it. Now, what is your point of order, Mr. Agrawal?
You have to stick to the point.

sft TR 3RMETET: AT UTEC A1 8 ® fh 99 AT AERAl B BT SRV HRAT
IIfRT IR AT |3 Wi, S 39 Aed &I Ue 8 R IS 89 & HRU g AT
2, SUP] ARV BAT BT Al2Y, g8 A7 3l 21 R SRV Sl &1 & al U3
ISP AR B B SIh B, IS RIATh HI BRATs BRI, Ig AT FHaemaed
# fean 21 o@ ey SR &1, a1 el L (@@aEe)... ®1 FEeil L (au). ..
TS qd G BRI HA, I 9 oS} 3P IR ald W2 9 ... (au™). ..

st SuITIfd: Ha?

it TR SEETE: IS YA, 12.00 I9| EH I DI 910 HE @ Bl ...(FAY)...

MR. DEPUTY CHAIRMAN: That is for everybody. ...(Interruptions)... When?
Did it happen when I was in the Chair? ...(Interruptions)...

SHRI NARESH AGRAWAL: No, Sir. ...(Interruptions)... Mr. Chairman was in
the Chair at that time. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: That you have to tell the hon. Chairman, not to

me. ...(Interruptions)... 1 cannot.. ...(Interruptions)...
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st R STaTa: e, S, IT Wiel Tad B8Rl

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... @ffch 310 G & 1q
TR TR IIRAT AIEd IS I, I 9 IS Bls AR A1 AR 7 oo diar g a1 4§

SABT BT B o Fhdl g? I cannot take cognizance of that....(Interruptions)...

That point, if you would like, you can raise when the hon. Chairman is there because
I have not seen it. I don’t know. ...(Interruptions)... No. 1 am not allowing you to

raise it now. ...(Interruptions)...

it RT1 3nMETe: Bl 9 H YT W Ry ¥ fF R W HIs WY 997 7, SW dEl
ure’i BN, 98 RART Rl L.(aE)... 99 99y QWi 7gied 99 8T o1 SHdT
Adad I8 81 7 f6 IfT PIS frsSTar Aeed 1 9w g R W 997 § 3R S9dh
A BIs 910 & Y, SHP 91§ AT IR TR 30 ¢ a1 47 &9 39 5T &l 33T
TE FHA? ...(FAHT)....

sft Sumwmufa: Se1 9dd g, I8 H9 @l ..(Interruptions)... How do 1 make
a judgement? ...(Interruptions)... How do I pass a judgement on something which

I don’t know? ...(Interruptions)...

SHRI NARESH AGRAWAL: Sir, why do you underestimate yourself?
..(Interruptions)... S T AT &1 AN oIy TIRAA &1 ...(QEF)... 3T IIRIT A
BH A8 Bl ...(aaY). ..

MR. DEPUTY CHAIRMAN: No, no. You can take it up with the hon. Chairman.

...(Interruptions)... Now, what is your point of order, Mr. Minister?
SHRI MUKHTAR ABBAS NAQVI: Sir, my point of order is under Rule 238.
MR. DEPUTY CHAIRMAN: That is point of order!

SHRI MUKHTAR ABBAS NAQVI: Sir, it is ‘to make a personal charge against
a Member'. 34 XY 30T St 7 5 orgl &1 ST fhar, § I re_mT T80
TS g ...(FAUM)... ST $El, PO TSI & oY HEI ...(FIUM)... AIBRT * T

MR. DEPUTY CHAIRMAN: Which word?

SHRI MUKHTAR ABBAS NAQVI: He said that Members of the BJP are

sarkari *. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: A * means an *. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Yes, Sir. ...(Interruptions)... Please go through

the records. ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: This is very objectionable, very derogatory
and unparliamentary too. ...(Interruptions)... I am requesting you ...(Interruptions).. 1
am requesting you not only to expunge it but we want an apology from the hon.

Member also. ...(Interruptions)...

sft Suwwmafa: WA *U, s it unparliamentary? ...(Interruptions)... Is "* of
sarkar" unparliamentary? Let me see. If it is unparliamentary, I will expunge.
...(Interruptions)... gﬁm, the point is, I want to be clear about it. ¥ foran g, if you
are the "* of poonjipatis", that is, capitalists, it is an aspersion. If you say, "sarkar

ka *", how can it be? ...(Interruptions)... You are sarkari people. ...(Interruptions)...
3 EIR @ AHal: SeiA del fb I * Bl ... (agm)...
MR. DEPUTY CHAIRMAN: No, no; I am only asking. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: He never said, "9R®R & *" ...(ga4T9)...

MR. DEPUTY CHAIRMAN: I am only asking. ...(Interruptions)... That is not

the ruling. ...(Interruptions)...

sft &R FE™ qhdt: I i Ned FFA €, and he says that the Members

are *. ..(Interruptions).. How can he ..(Interruptions).

MR. DEPUTY CHAIRMAN: That is not a ruling. ...(Interruptions)... I am only
asking. You have to explain. ...(Interruptions)... You go back. ..(Interruptions)...
I am asking him a question. You go back. ...(Interruptions)... Hon. lady Member, you
please go back. This is not good. You are an hon. lady Member. You behave properly.
...(Interruptions)... My question is to the hon. Minister himself. ...(Interruptions)...
You, first of all, know that I do not know Hindi very much. I am only a g®sSI-
gdHel =il aTell You know that. el #9 goTl 3eR foran ® ...(x@wm)... 9H

goigferal &1 *" foar 81 ...(agM)... Please ..(Interruptions).. You sit down. I am
only trying to understand. ..(Interruptions).. 1 have not given a ruling. ...(Interruptions)...
My clarification is only this. You said "WR@R & *". In the book, tﬁﬂ?‘%lﬁ Egl
* fordm g, * of the capitalists. That is certainly derogatory. ...(Interruptions)... I am

only asking you, if you say you are * of sarkar, is it derogatory? That is all what

I am asking. Tell me. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sir, '"*' word itself is a derogatory word.
MR. DEPUTY CHAIRMAN: "' per se. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: And*' word is unparliamentary. ...(Inferruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Okay, that word itself is unparliamentary.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: And the hon. Member has charged other
hon. Members that they are "', this is very derogatory and unparliamentary, and we

want an apology from the hon. Member. ...(Interruptions)...

S IR SEETE: W, H TP AR I e AEdl @l -..(@EaE)... 3R IRBR
...(HAHTT)....

MR. DEPUTY CHAIRMAN: Okay, I got it. ..(Interruptions).. No, no; let me say.
..(Interruptions).. Yes, 1 got it. On another occasion, in the Rajasthan Vidhan Sabha,
"ERER F ", they had declared it unparliamentary. It is clear. ...(Interruptions)...
Sit down. ...(Interruptions)... Let me complete. ...(Interruptions)... Sit down.
...(Interruptions)... What is this? Let me complete this. ...(Interruptions)... You sit down.
Let me complete this. What kind of indiscipline is this? Sit down. You are not allowing
me to complete it. ...(Interruptions)... Let me complete. I am sorry ...(Interruptions)...
This kind of indiscipline from the Treasury Benches ...(Interruptions)... Let me
complete it. ...(Interruptions)... You don’t allow me to complete it. ...(Interruptions)...
You raised a point of order and you don’t allow me to complete it. ...(Interruptions)...
Not only that, T U8l Il "ARBRI *" s unparliamentary. Further, I & fog
P-T AT & o1 * itself is unparliamentary. ...(Interruptions)... So, that is expunged.
...(Interruptions)... Sit down. ...(Interruptions)... What is this? ...(Interruptions)... Sit
down. ...(Interruptions)... T S, g1 T - (TGHT)....

SHRI ANAND SHARMA: Sir, I want to say something. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

Otherwise, I will not ask...(Interruptions)...

SHRI ANAND SHARMA: A clarification to what you have said. ...(Interruptions)...
I have definitely a point of order. ...(Interruptions)... 1 would seek your permission

to ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, but, before that, I want to be enlightened by the
Chair. ...(Interruptions)... There is a famous street called 'Dalal Street'. ...(Interruptions)...
How would we refer to that? ...(Interruptions).. “Dalal" is a surname in many States.

...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: When * is applied to a Member, then it is
unparliamentary. ...(Interruptions)... That is what is given in the Book. ...(Interruptions)...
Blel; IE lighter sense H @l L (TaYTH). .

#t TReT AT S WIEd, IRIS 984 8 B
#Y 3 Tl S W18, MY 1 gl B aRE 9 $& USd 8l ...(FauH)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, when * is applied to a Member,
it is unparliamentary. ...(Interruptions)... That is what is given in the Book.

...(Interruptions)... 1 saw it in the Book. ...(Interruptions)..
SHRI ANAND SHARMA: Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Okay.

SHRI ANAND SHARMA: Sir, it is under Article 300A and Article 21 of the
Constitution. Article 300A of the Constitution says that no person shall be deprived of
his property save by authority of law. Neither the Constitution nor the law gives any
authority to the Prime Minister or to the Government to deprive the people of their
property, particularly the bank account holders of their money. ...(Interruptions)... Sir,
this is the Constitution. ...(Interruptions)... This is a point of order. ...(Interruptions)..

IR, g9 3R Serarg aRadd HATed & ed G (3 e wea g@): R/
discussion 9T Bl TAT?....(RALH). .

ﬁwwa?ﬁﬁwgﬂg,mmﬁﬁal Sir, I want a ruling
on this because the Banking Regulation Act, the RBI Act and the Constitution of
India do not vest the Prime Minister or the Finance Minister of the Government
collectively with any power or authority to deprive people access to their own
property, that is, their money lying in their own bank deposit accounts or to ration
that in any manner. Along with that, Sir, my point of order is...(Interruptions)...
Article 21 of the Constitution says that no person shall be deprived of his life or
personal liberty ...(Interruptions)... Eighty people have died. ...(Interruptions)... Sir,
this is what has happened. ...(Interruptions)... There are 34 notifications or circulars.
...(Interruptions)... The Chair may kindly listen to my submission. ...(Interruptions)...
Sir, the Government has not tabled even one notification or one circular in the House.
...(Interruptions)... Not even one notification. ...(Interruptions)... On RBI notifications,
there is a Report of the Committee on Subordinate Legislation saying that they
have to ...(Interruptions)... And all the circulars have to be tabled in the House.
...(Interruptions)... Sir, since 8th November, the first RBI circular ...(Interruptions)...
Until now, combined with the Finance Ministry’s 23 circulars and the circulars of the
RBI, there are 34 notifications in all. Not even one has been tabled in this House.

*Expunged as ordered by the Chair.
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...(Interruptions)... It is not only the Prime Minister not coming and explaining...
(Interruptions)... Where are the notifications? ...(Interruptions)... It is the illegality that
is being committed. ...(Interruptions)... Sir, I want a ruling whether this Government
has any right to deprive people of their property. ...(Interruptions)... Article 360
empowers the Government to impose financial emergency. Even in the event of a
financial emergency, austerity measures can be imposed; State can give directions. But
it has to be with the approval of the President, and the salaries of the Government
employees only can be reduced when there is a financial emergency. ...(Interruptions)...
Sir, here, provisions of financial emergency are being misused by this Government
without invoking or imposing or proclaiming. ...([nterruptions)... Sir, I am very clear

that it is an illegality. ...(Interruptions)... There is no law. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... 1 got your point.
...(Interruptions)... 1 understood your point. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we want a ruling on this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will give a ruling. ...(Interruptions)... I understood
your point. ...(Interruptions)... Sit down. ...(Interruptions)... Naqviji, ask them to sit
down. ...(Interruptions).. Please listen. ...(Interruptions)... Mr. Anand Sharma, I am not
an advocate, but you have raised a very substantial and fundamental point. I agree. I
am not saying that it is irrelevant. But this is a matter which falls within the scope
of the discussion which we have taken up. ...(Interruptions)... Please let me complete.
...(Interruptions)... That is the very crux of the discussion. You have given a notice
on Demonetisation and that was the Suspension Notice also. On the basis of that,
we have started a discussion. Within the scope of that discussion, all these things,
the legality or otherwise, of Demonetisation scheme can be discussed threadbare here
and the Government is expected to give a reply to that. ...(Interruptions)... Let me
complete. ...(Interruptions)... Since it is a matter which is already before the House
and under discussion, I cannot give a ruling on that. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is a violation of the Constitution. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: It is for the Government to do that now.
...(Interruptions)... 1 am not giving a ruling on that. ...(Inferruptions)... It is a matter

under discussion. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is a point of order. ...(Interruptions)... It has
nothing to do with the discussion. ...(Interruptions)... I am talking about the illegality.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): There is no notification.
..(Interruptions)... 3 TH BT H B el MY El...(FIEM)... IER AKY SART
PR T T, S BSW & AR @A FA1MRYI .. (TIH). ..
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MR. DEPUTY CHAIRMAN: For that, you continue the discussion. ...(Interruptions)...

s e dg fysm: g6 AIfCwE 8 T o1, S9G 916 s8id 8 IR Bl 918N
JMMeT SIRT BT, B9 BT contempt fHaTl ...(a@em ). ..

#t SuzwTafcr: g9 § F8 @1 § & ..(caum)...

it welier 95 s S9F 91€ 99 8199 9d IET 8, 99 o gge w3 S g8t a8
A €, T8 W place W & &R Bl ...(TGEM)...

MR. DEPUTY CHAIRMAN: I agree.

it Fefter @ig s 39 dRE &1 BIs AfefhhI 8ey | T8 o™ S @l g
S9H SR HI 919 RT, question is this.

#it Suwwrafa: fism S, gl L @@aem)...

SHRI SATISH CHANDRA MISRA: You are depriving the country and you are

depriving the poor men of their money which is in their banks.

MR. DEPUTY CHAIRMAN: Now listen. ...(/nterruptions)... 31d g -TU| That is

what 1 am saying. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: That has been done without any order and
without any legal document which is placed before the House. ...(Interruptions)...

They are depriving them. ...(Interruptions)... That is the question. ...(Interruptions)...

it TR 379 Y| ...(FGEH)... That is why I said that. ... I said that I
am not saying that the point raised is irrelevant. ...(Interruptions)... I am not saying

that. ...(Interruptions)... But, this is a point of discussion. ...(Interruptions)..

it wcirer dg fsm: v |30 Sft 31 I8f 891 A1feql I 9ard 1 el 6 .. (cawm). .
qe} dleld g, I8t W) I 8] didd Y2 82 J§f U i A8 o7 I 87 ...(FGHM)...

MR. DEPUTY CHAIRMAN: This is to be discussed here. ...(Interruptions)... It
is for the Government to give a reply to that. ...(Interruptions)... It is not for the
Chair. ...(Interruptions)... The Chair cannot give a reply to that. ...(Interruptions)...
I will allow you. ...(Interruptions)... Let me complete it. ...(Interruptions)... You see
the Chair is not to go into the pros and cons, merit or demerit, legality or otherwise,
of a point of discussion, which is before the House. ...(Interruptions)... That is
my point. That is to be settled between the Opposition Benches and the Treasury
Benches. ...(Interruptions)... You discuss and sort it out. It is not for the Chair to
answer that. ...(Interruptions)... That is what 1 am saying. ...(Interruptions)... Start

the discussion. ...(Interruptions)...
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sit et dg fsm: foad @1 w12 nae #3 Sff § 981, foad A1 discuss
B2 R eyl IR foban, ...(aaaem)... 79 W) 9o &, IXGRI HRIGAT § 90T
Td €, 98 W) &I A B ...(ag). .

ot RS IR (SR TS g HA Sff Argat § 9t @ ¥, T8 W) &l A8
AMC? ...(FALH). ..

MR. DEPUTY CHAIRMAN: Start the discussion. ...(Inferruptions)...

4t AR AN AHAY: T, MY 599 Y, Il Y& P ...(FAUM)... Resume

the discussion and then, we will give the reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, LoP. ...(Interruptions)... 1 have called the
LoP. ...(Interruptions)... The LoP can stand up and speak even without point of
order. ...(Interruptions)... Now, the LoP. ...(Interruptions)... 1 have called the LoP.

...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The LoP, please. ...(Interruptions)... The LoP can

stand up and say even without point of order. ...(Interruptions)...
2 YA 7 IMSE: W), AH-IR AN 59 Fed § W gl ARyl we A
T HH] S BT 3MME B B ...(TGLT)....
G —ombly G Blo g Odw il wkz olz 08w BT GO e Ozt
c(Cdsle)om g IS BT B G2 i Oledy S
#t M AR J9m (@TEe): A 989 BRI ...(FaEM)... W, X1 o &9
IET Bl ...(HAU)...
it FERT I: ITFHUNT FEIST ... (FGET)....
3t SHIHTE TH. I ([ORI): WY, I IR-IR R 9t I8 87 ...(FIEH)....
it weiter 9 fsm: W=, F emer TE *Ra €, gafoy @S g U 2l L (caum)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Listen. ...(Interruptions)...
The LoP is speaking; you have to listen. ...(Interruptions)... When the LoP is
speaking, you have to listen. ...(Interruptions)... Sit down. ...(Interruptions)... Let
us keep the decorum of the House. ...(Inferruptions)... The LoP is speaking; please

listen. ...(Interruptions)...

+ Transliteration in Urdu script.
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SHRI BHUPENDER YADAV (Rajasthan): Sir, please allow this side also.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; after he completes, I will come to you.
...(Interruptions)... Okay. ...(Interruptions)... 1 will also allow from both sides.
...(Interruptions)... Now, please. ...(Interruptions)... 39 ﬁﬁ'ﬁ’l ...(Interruptions)... 1f
you want, I will allow you after that but when the LoP.....(Interruptions)... See, the
convention of this House is that the LoP and the LoH will be heard. So, sit down,

please. ...(Interruptions)...

# [ & IeE: IR, g9 TS AH o1 {6 H g 6 g9 ygr WA B
3R BN 3R WRAR SHAl 9ISl & 89 WX SMuRy gRf ... (Fau™)... Sd 8, 3
T8I PR, Al 98 AS! I Bl SF R AT YDI JAURT §S | .. (FALH)....

[, AHF-IR IS &7 M dF WGV 81 &A1 T 81 Uh o Afefhdee
B T 39 el & P BM BT AR T issue Bl Y, SUD! 918 IESIHC
P A R 9T W) issue T8l BI ®, a 9l AT W HAT Sff, 3FR Byl oft
39 ARE DI TSI IMAREHC FRA T ...(FIM)... 919 1 g=9 fiyerar g, af game w30
TeHE <d B ...(aaum)...
0oy 0 S B usS ome S W polme Gud came o BT 8 M Ol
ce(Clslae) o Ser 6 Eal s il S b iz Al ssl S oS 0T 5 gk
¢ Sl S Ol G 2 ool e 0L el S PSS o B 2 S

___<C,J.’>|J\A)___U393

$ K o W b g 057 Gl Sl B o0sie Ll 08 o
S o S o osdl e 09l B DSer geh S Caedih ol S e paSads
Oladyy Sl &) & wn S osd sl 8 e S Gl S Clewsdll usy
(e ) b O Caweadsll 5 S b ol bhr S S oz Sk
B CCNERVS) VIR SNUR I X SR INVY PR PSSP S I (ER RS
3 HERTST SI9: I8 914 Y 899 H Usdl Wl 301 b &l ...(Fag)...
st THRUTS TH. AMS: W, I IR-IR FI a9l I8 872 ...(qaYH)....

ft TS @R (STRIEE): 3R MY LoP Bl &] die <3, a1 &9 | ! arer
TE S| .(FGEH)....

+ Transliteration in Urdu script.
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#t A Adt WS IT USll IBT GO ...(AUM)... I8 Ugell Wl gall
...(FAU)... I8 UBcll Sl g3l [ Al ISl JASAAC & dIg Ya J1 1 7 89
BISY W, 9 g Wed H $ls Wede Al gl ... (ag)... I8 Ugdl gR gl B
T 919 I8 7 & ..(caum)...

oy Ay Gl my cec(Clslas) s gy amds Gl o~ T o pde Qb T
Sike Olady dmy S Camndill sh o8l S lgy amds o~ —oo(Cdslae) oo
(Gl )oon o s Canetitul S e 0w e A e Bk o O

S (CHESRVY) X S N CIP NS PR PR OTe

it SuHTafcr: ST f$¥HeM g6 HRY, TeT F31 Sl Fa | A .. (Fad™). ..

2t e bt oS sHifay R A usd fem 9§ 6 ==l <Ml |eAl |
BT A2y, ofes R a1 7, R <fiey 3 sFswde &t 8, a8 ge9 A Agg &
AIEYI ... (FIAH)... Rifd 3 TR R I8 Iq11 A1 & [ e I A T8l
o1, fo=T #3 @1 A T U1, fHAl Bl Wi el A1 59 BT Bl Al A L
o7 IR S d! AT T8l o1, A1 98 HY Hardl b S § FHdl 87 ...(FaM). ..
A T8 § FHdT g, RN JARSTHE B gl ... (FAH)... SHIAY YH F & RN
AN I 7 6 gg w3 Sft 9 # A L (FaHe)... d Gad AU JH SR ST
IR QI ...(FIAUH)...

0895 ~Zyz S o w05 e Sbowly I Gl BT 8 e QL
09 (2 S Caweusdll S LM e (D W e O (bl G o Usidw
S o Ble by 5 b ple S 0 —oo(Cdsha) o hlz By d9zse ore 0Bl
- O pelme 85 S A 0 polme S Hiede S g3 i pslme S LS
Olow —wS 09 5 oS U polme S Guz sl W Ol pslme B S S
B S ST IR FE N (AT RV B R O L
S 2o Sb ol o ew £98 I Gl —o-(CdIae ) o S a3l
5 ool ol owiw oblay 5w 09 ——(Cdslan )ocm (T ue Odw Lz Gk Olad

--_(C,‘.L'olu\.q)--- 0o Ol

3t IuqHlT: [AH T4 S L (@EYH)... AW T4l Sl L (EEH). .

# AHIUE TH. FTS: W T T=@ Il .. (@AUM)... AT R &7 F=i b
...(TALT)....

+ Transliteration in Urdu script.
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#ft A T IMSATE: I B B Fhal © (b I HAI Sl UIfamie &1 arss™)
TPH ¥ GleTd & ...(FAUH)... T I TR TRIY T &l ..(=aLT)... AT T
HAT St 9. B B U AT H AU R ARNY I & .. (FaE™). ..

S Lablh 2 sie Oy S o B 5 cwS o BIST G8 M Ol
con SE 0s)T n sduisl os —o(Cdslae)lon s pee ST g Y
32 Odadsyl o Site Sl S ces b7 S Olady Bl oo (Cdshas) o

---(C,«.L&-IJ.A)--- o :a“li.} g‘:)g)T

3t IUQHRT: [ T4 S L (@EYH)... AW T4l S, @il L (FagH). .

#i A Tl MHATE: olfp G H 81 AN Bl ...(FAIM)... I8 & I [of¢
W B AT G B2 ...(FGET)....

Qb ~0 ---(lelm)--- on Il Osd o O oS DI e e ol i
() Sy ) Bl S o o S
3t IgwHEf: A9 GEY . (). .
S YA el ASTE: TR, SfF qgr FA1 Sff ggell w1 iferamde § g o,
S8 R gaprdp” 799 fbar o1l ... (@adm)...

ST oo Caedil A= Glp G G Oldy o ow BT 8 e Gl T
(i) 5 LS 54 S Sar e O osgl 5 oo

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... It is not like that.
...(Interruptions)... That is not like that. ...(Interruptions)... No. ...(Interruptions)...

#t A T SIS 98 R THA del TAT? L (FaEH). .
(Cdslae) s S OLS o6 e on BT oS M Gl f

MR. DEPUTY CHAIRMAN: The Leader of the House has already said that
the Pradhan Mantri will come and intervene. ...(Interruptions)... I will allow you.

...(Interruptions)... Please. ...(Interruptions)...

#Y ™ b niE: gg HAT S TSl § WY 9d © .L(agH)... dfdd
A | AR QM| ... (FIHH)...

on < odle s xaY e sie Oloy BT G pde Ole f

S COVES RV IR | SPOUS SOUUPSR UM 91 S (G ESR V)

+ Transliteration in Urdu script.
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#t IR A AHAl: ATS & G I A 3| ...(FGLH)...

MR. DEPUTY CHAIRMAN: Naqviji. ...(Interruptions)... No, no. ...(Interruptions)...
Naqviji. ...(Interruptions)... No, please. ...(Interruptions)... No, please. ...(Interruptions)...
This is not fair. ...(Interruptions)... This is not fair. ...(Interruptions)... What is it?

Naqviji, I want to hear you. ...(Interruptions)... | want to hear you. ...(Interruptions)...

# JEIR I Tl TG HA Sl Aeq H S MUb 8 [T BT A
3, I BB S BT Bl ...(FAEM)... ATHT MBI ST 8, T8 Flol 89 & Fa-| B
BTl BT DY Bl ... (D). ATYRT T MBI & ...(AIUH)... I8 S Blet &
@I AhdS] g B, IUDI ABY Bl ...(FAU)... IR ST & ATHIY Bl $H IR
AT TS ....(FAL).... 3T I FeF W GX) a¥8 ¥ Bl 81 MY &, a1 99 BI 3
gl & IO GEodTol Bl [Z AT 991 & Bl ...(FaIM)... BARI AUd Il § b
39 gaf g HRY| ...(@@H)... Ja FHA S 9 Starg <31, fad @3 St A Sae
A R YD B FATA BT AP SAd A .. (FGLTH). ..

sft SguTafay: 3y 3 <TQ| ...(GE).... | want to hear that, please. ...(Interruptions)...
I want to hear that. ...(Interruptions)... 1 want to listen to that. ...(Interruptions)...

No, no. ...(Interruptions)... Mr. Ali Khan. ...(Interruptions)...

#ff JER @ THhd:: W, Rawpg I8 T 5 F A L. (@ayE)... I T,
QIfeh G &1 ATEd| ... (AYH)... I =T © [P Bact U+ a1d Pe 3R walk out
PR G| ... (AYH)... TART HEA1 § 6 M Y8y iR AU 9 ... (@ag)... SR
AT F Ui § fF ==l ol go IR ..(@ag)... S 9ew died 1 9Ed ©, d
gl ...(AL)... S &R Fdi § HET o 918d €, o ...(au)... oifd 3y 4t
T P& PR S ...(aEM)... I THs F S Fai 81 I8 B, ... (). I
ured # Sl discussion Bl Y81 8, I8 SIP 8l ol ...(TaEM)...

MR. DEPUTY CHAIRMAN: This is unfair. ...(Interruptions)... Listen...
(Interruptions)... Listen...(Interruptions)... Mr. Ali Khan. ...(Interruptions)... Mr. Ali
Khan. ...(Interruptions)... Wait. ...(Interruptions)... Wait. ...(Interruptions)... ﬁﬁ'{’,
ﬁﬁ(’ ...(aYT)... Please. ...(Interruptions)... Now, please...(Interruptions)... This is
unfair. ...(Interruptions)... 1 heard this side, the LoP, but you are not allowing me
to hear the other side. ...(Interruptions)... That is unfair. ...(Interruptions)... 1 heard
the Opposition side. I understood the argument. ...(/nterruptions)... 1 want to know
from their side, the reaction, which you are not allowing. ...(Interruptions)... You are
not allowing that. ...(Interruptions)... This is unfair. ...(Interruptions)... This is unfair.
...(Interruptions)... The Treasury Bench is also creating problem. ...(Interruptions)...
You are also creating problem. ...(Interruptions)... Mr. Nadda. ...(Interruptions)... What
do you want to say? ...(Interruptions)... Yes; Shri J. P. Nadda. ...(Interruptions)...
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, when the Leader of the Opposition speaks, we hear.
...(Interruptions)... Now, this is their turn that they should hear us. When our leaders

speak, they should be allowed to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Naddaji...(Interruptions)... Okay. ...(Interruptions)...
Why is the hon. lady Member angry? ...(Interruptions)... Is she angry with me?
...(Interruptions)... With whom are you angry? With me or at...(Interruptions)... I am

not understanding. ...(Interruptions)...
The House is adjourned till 11.00 a.m. on Tuesday, the 29th November, 2016.

The House then adjourned at thirty-three minutes past
two of the clock till eleven of the clock
on Tuesday, the 29th November, 2016.



